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Agartala, Monday, March 5, 1990 A. D.
Phaiguna'16, 1911 S. E.

THE TRIPURA NURSING COUNCIL RULES, 1987
NOTIFICATION
In exercise of the power conferred by section 26 of the Tripura Nursing Council
Act, 1986, the State Government hereby makes the following rules, namely :-—
PART—I
PRELIMINARY

1. Short title and commencement

(1) These rules may be called the T ripura Nursing Council Rules, 1987.

(2) They shall come into force on and from the date of their publication in
the Official Gazette.

9. Interpretation
In these rules, unless there is anything repugnant in the subject or context.
(a) ‘Act’ means the Tripura Nursing Council Act, 1986 (Tripura Act No. 7

of 1986).
(b) ‘Committee’ means the Executive Committee constituted under section 8

of the Act.
(c) ‘Form’ means a form appended to the rules.
(d) ‘Section’ means a section of the Act.

PAR T—II
PROCEDURE OF ELECTION

3 Election of Members | -
For the purpose of election of the members to the Council under Clause () of

sub-section (1) of section 3 of the Act, atleast two members shall be persons possess-
ing a higher qualification in Nursing recognised under Part II of the schedule of the

Indian Nursing Council Act, 1947.
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4. Preparation of electoral roll
shall be prepared by the Regist
the

(1) There shall be an electoral roll which
under the supervision and control of the council and the same shall be
Electoral Roll,

(2) All persons whose names are, for the time being, entered in the Register
maintained under section 14 of the Act, <hall be included as electors in the
electoral roll.

(3) The electoral roll shall he prepared in Form-I and shall contain the name,
father's/husband’s name, qualification and address of each elector and also such
other particulars as the Council may direct from time to time. The electors
included in each of the Biectoral Rolls shall be serially numbered.

(4) Not less than 60 days and not more than 90 days before expiry
of office of the elected members of the Council, the Council shall draw up
programime specifying the date of draft publication of Electoral Rolls, the iast date
for lodging claims for inclusion of a name in the Electoral Roll and objection to any
eniry therein (wh ch shall nnot, uniess otherwise directed by the Council, be less
than 7 days from the date of draft publication) and the date of final publication of
Electoral Roll and shall direct the Registrar to prepare Electoral Roll according to

such programme.

(5) The Registrar shall issue rotice in Form 2 under certificate of posting or
in such other manner as may he directed by the President upon all the registered
persons whose names are for the time being entered in the Register maintained
under section 14 intimating them the programme for preparation of Electoral Roll
referred to in sub-rule (4).

(6) (a) The Registrar shall prepare or cause to be prepared draft Electoral
Roll. Such draft Electoral Roll shall be either hand-written or typed or lithog-
raphed or printed as the President may direci.

(b) The Registrar shall puhlish a cepy of the draft Electoral Roll in the

notice board of the office of the Council.
oll shall be made available for inspection

(c) A copy of the draft Electoral R
of the registered persons in the office of the Council during office hours on all working

days from the date of draft publication of the roll till the last date of lodging claims

and objection referred in sub-rule (4).

(d) Every claim and every objection referred to in sub-rule (4) shail be made
in plain paper duly signed by the claimant or objector stating grounds for such claim
or objection in a form 2A & B3 re sectively. Such claim or objection shall be filled in

the office of the Registrar personally by the claimant or objector or py his duly

of the term
a

authorised agent.
(¢) Any claim or objection which is not lodged within the fixed period shall
be rejected by the Registrar.
zing such enquiry as he thinks 1it, is satistied as

(f) If the Registrar, after malk
to the validity of the claim or objection, he shall allow the claim or objection and

malie order directly inclusion of a name as elector in the electoral rollar directing
ult of objection shall be made without affording any

exclusion of a name a res
opportunity of hearing (o the person whose name is proposed to be deieted {rom

the electoral roll.

(g) The claimant or the objector, may, if he is agrieved by the decision of the
Registrar, prefer an appeal before the Director of Health Services, Govt. of Tripura
in writing.in plain paper stating the grounds of appeal and duly signed by him.
The Director of Health Services shall, after making such enquiry as he thinks fit
and if necessary after hearing the claimant Or objector, either allow or reject the

appeal. The decision of the Director of Health Services shall be final.




(7).(a) The Registrar shall, therefore,—
(i) Prepare a list of amendments to carry out the decisions under clause (f)
and (g) of sub rule (6), and
(ii) Publish the roll together with the list of amendments on the date fixed
for final publications.
(b) (i) The final publication of the electoral roll referred to in clause (a) of sub-
rule (7) shall be made in the notice board of the office of council in form 2C.

(ii) A copy of the finally published electoral roll shall be made available for
inspection of the registered persons in the office of the Council during office hours
of all working days for a period of seven days from the date of final publication of
the electoral roll.

(iii) For the purpose of preparations of electoral roll to fill up any casual
vacancy the procedure prescribed in rule 4 shall mutatis mutandis apply.

5. Price of Electoral Roll

Copies of the electoral roll shall be made available for sale at a price as may
be fixed by the President hut not exceeding Rs. 2/- per copy.

6. Returning Officer and Asstt. Returning Officer.

(1) Subject to the provisions of sub-rule (2), the Registrar of the Council shall
be the Returning Officer for election under clause (a) of sub-section (1) of section 3
or, as the case may be, under section 38 and for all matters relating to the conduct
of election.

(2) If for any reason, the Registrar is unable to function as Relurning Officer,
the State Government shall appoint another officer of the Council or of the State
Government in consultation with the Director of Health Services as the Returning
Officer for conduct of election retferred to in sub-rule (1).

(3) The State Government may, if it considers necessary appoint one or
more officers of the State Government as Asstt. Returning Officer for assisting the
Returning Officer referred to in sub-rule (1) or sub-rule (2) in the discharge of the
functions of such Returning Officer except scrutiny of nomination papers. ’

7. Notification of Election of member

(1) For Election of members to the Council under clause (a) of sub-section (1)
of section 3 of the Act, the Council shall, not less than 42 days and not more than
50 days before the expiry of the term of the office of such members, issue notifica-
tion in Form No. 3 signed by the President calling to elect members.

(2) For election to fill up a casual vacancy under section 7 of the Act, the
Council shall, as soon as it may be convenient after the casual vacancy occurs issue
notification in Form 4 signed by the President calling upon the constituency to elect
member. )

(3) The notification referred to in sub-rule (1) or sub-rule {2) shall be
published in the Tripura Gavette and in one issue of two local Bengali daily news

papers of the State and in such other manner as the President may think proper.

8. Programme of Election

(1) As soon as a notification either under sub-rule (1) or under sub-rule (2) of
rule 7 is publishel in the Tripura Gazette, thé* Council shall, publish a notification
in Form 5 signed by the President appointing—

(a) the last date for making nomination which shall be the 7th day after the
date of publication of this notification, or if that date is a public holiday, the next

cuccceding day which is not a public holiday ;




(b) the date for the scrutiny of nomination papers, which shall e the date
Immediately following the last date for making nominations or if that day is a
public holiday, the next succeeding day which is not a public holiday ;

(c) the last date for the withdrawal of candidates, which shall b= s.r:cond' day
after the date for the scrutiny of nominations or if that day is the public holiday,
the next succeeding day which is not a public holiday ; .

(d) the last date of which the Returning Officer shall despatch under registered
post with A/D voting papers to the electors, which day shall not be less than
21 days before the date of counting of votes; ) ,

(e) the last date for ceceiving voting papers sent by registered post with A/D
which shall be 1 to 12 hours of the date fixed for counting of votes.

(2) The notification referred to in sub-rule (1) shall be published in the
Tripura Gazette and in one issue of two Bengali daily news paper of this State
and in such manner as the President may think proper.

9. Notice inviting nomination of candidate

(1) The Returning Officer shall, immediately on the issue of the notification
under rule 8, give notice of the intended election in Form No. 6 inviting nomination
of candidates for such election and specifying the place at which the nomination
papers are to be delivered.

. (2) The notice referred to in sub-rule (1) shall be displayed in the notice

Board in a conspicuous place in the office of the Council and in one issue of the
Bengali daily News paper of the State and in such other place as the President rnay
direct.

10. Submission of Nomination paper

Any person may be nominated as a candidate for election to fill a seat if he is
not otherwise disqualified under the provisions of the Act and if he is an elector
for election to which he is nominated.

11. Manner of submission of nomination paper

(1) On or before the date appointed under clause (@) of rule (8), each candi-
date shall either in person or by his proposer or seconder, between the hours of
11 O’Clock in the forenoon and 3 O'Clock in the afternoon delivery to the Return-
ing Officer at the place specified in this behalf in the" notice issued under rule 9
a_nomination paper completed in Form No. 7 and signed by the proposer, seconder
and the candidate, :

(2) The proposer and the seconder must themselves be electors of for election
to fill up the seat of which the nomination is filed.
‘ (3) The proposer or the seconder shall not be entitled to propose or second
more persons than number of persons required to be elected at the election.

(4) A violation of the provision referred to in sub-rule (3) shall render all the
nominations proposed or seconded by such an elector invalid and all such nomina-
tions shall be rejected.

(5) Not more than three nominations shall be submitted for any one
candidate. '

(6) The candidate shall siga the nominotion paper declaring that he is willing
to serve the Council, if elected, failing which his nomination shall be invalid.
(7) At the time of presentation of the nomination paper under sub-rule (1) a
sum of Rs. 50/- (rupees fifty) only shall be deposited in cash with the Returning
cer as security failing which the nomination paper shall be treated as invalid.
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Provided that not more than one deposit shall be necessary to he made hy a
candidate even though more than one nominations are submitted in his favour.

(8) The deposit made under sub-rule (7) shall be forfeited to the Council if
the candidate is not elected and the number of voters recorded in his favour is less
than 1/8th of the total number of valid voters recorded for the concerned consti-
tuency. Such deposit shall be returned to this candidate if it is not forfeited under
this sub-rule.

12. Scrutiny of nomination paper

(1) On the date appointed for scrutiny of nomination papers and at the time
and place as may be specified by the Returning Officer, the candidate or his proposer
or seconder or all of them may attend and the Returning Officer shail give

them reasonable facility for examining the nomination papers of all candidates
received by him.

(2) The Returning Officer shall examine all the nomination papers and shall
decide all objections which may be made to any nomination paper and shall endorse
on each nomination paper his decision accepting or rejecting the same and if the
nomination paper is rejected, the Returning Officer shall record in writing a brief
statement of his reasons for such rejection. ’

(3) A nomination paper shall not be rejected on the ground of apparent
clerical mistake or on any ground not authorised by the provision of the Act of
these rules.

(4) No adjournment shail be allowed by the Returning Officer for scrutiny of
the nomination papers.

(5) The Returning Officer shall prepare of all validly nominated candidates
in form No. 8 in English Alphabetical order soon after the scrutiny and shaii display
a copy of such in the notice toard of the office of the Council.

13. Withdrawal of nomination paper

(1) Any candidate whose nomination has been accepted by thé Returning
Officer may withdraw his candidature by notice in writing in form No. 9 duly
signed by him and presented by him befcre the Returning Officer by 1 P.M. on or
before the last date appointed for withdrawal of candidatures.

(2) Immediately after 1 P.M. on the last date fixed for withdrawal of candi-
datures, the Returning Officer shall draw up a list of contesting candidates, that is
to say the candidates who were included in the list of validly nominated candidates
in English alphabetical order and who have not withdrawn their candidatures and
shall published the list of such contesting candidates in form No. 10 in the Notice
Board of the office of the Council.

(3) If the number of contesting candidates does not exceed the number
required to fill up the vacancy the Returning Officer shall, forthwith declare such
candidate(s) to be duly elected.

(4) If the number of contesting candidates is more than the number of
vacancy which is required to be filled up, the Returning Officer shall also publish
the list of contesting candidates in Form 10 in the Tripura Gazette immediately.

14. Form of voting paper
(1) The voting paper shail as nearly as possible be in the form 11 and the
contents thereof shall be in English language.

(2) The names of the contesting candidates shall be arranged on the voting
papers in the order in which they appear in the list of contesting candidates.



6

(3) 1f two or more contesting candidates bear the same name. they shall be
(h:_‘””““.h..(l h‘\- th‘.“ :._:Y!’;.-f‘-.v., ;‘r],iv;,tt; or n v”h {,‘}“,r.vr manner as may be
decided by the Returning Officer,

15 Right to vote

]‘i\’('l'.\' I);n[f.()n \l,"h(,‘(“. name 15 ’:n'(‘,]l(;fl as an r-]t‘thlY mn ?hr' }:]‘ C?,fh'ai R"'l S :,‘. kcrl
1s for the time being in force shail be entitled to cast as many votes as ‘h‘*’”"‘f'}‘ ‘ ,.(:‘
members required to be  elected  in an election held under clause (a) 0i seZh0n 1)
of section 3 or under section 7.
16. Printing and sending of voting papers and other papers to the elector.

(1) Where in an election held under clause (a) of subsection {1) of section 3
or under section 7 voting becomes necessary by reason of the number of contesting
candidates being more than the number of member or members required to be
clected, the Returning Officer shall make arrangements for printing of voting papers
in the manner specified in rule 14.

(2) As soon as the voting papers are printed, but not later than the date
specified under clause (d) of sub-rule (1) of rule 8, the Returning Officer shall
despatch by registered post to cach elector at his address as mentioned 1n  the
Electoral Rolls a voting paner bearing the official mark of the Returning Officer and
the facsimile of the Returning Officer’s signature together with . —

(a) a declaration of the identification of the elector in Form 12 to be filled in
und signed by such elector in the presence of two witnesses |

(b) a small envelop with the inscription "voting paper cover” in Form 13

(¢) a bigger envelop in Form 14.

(3) A voting paper and other connected papers when posted as aforesa’d shall
be deemed to have been duly received by the elector concerned.

(4) The Returning Officer shall in a register in Form 15 maintain or cause to
be maintained a record of the voting.

17. Marking of voting paper received by elector and despatch thereof.

(1) Every elector to whom voting paper and other papers have been sent
under sub-rule (2) of rule 16, if he desires to vote, shall record his vote on the
voting paper in accordance with the instructions contained in the voting paper.

(2) The elector shall duly fill up and sign the declaration in Form 12 in the
presence of two witness who chail subscribe their signatures as witness to such
declaration.

(3) The elector shall, after recording his vote, fold the voting paper with face
inwards. The voting paper so folded shall then be inserted in the smaller envelop
entitles "voting paper cover” which shall be securely closed by the elector with gum
or other wax. The smaller envelop and the declaration in Form 12 shall then be
inserted in the bigger envelop. The elector shall write his full name and put his
signature on the left hand lower corner of the big envelop. The bigger envelop
containing the voting paper and declaration as aforesaid shall then be returned by
the elector by post or in person or through an agent so as to reach the Retumir{g
Of'ﬁc.er not later than 12 noon of the appointed date for counting. Immediatelv aiter
receipt, the Returning Officer shall put all such envelops into the sealed box kept
for the purpose. The sealed box shall not be opened before the appointed time for
counting. Provided that voting papers which are not received by the Returning
Officer before 12 noon on the date appointed for counting of votes shall be rejected.



15. Procedure when an clector does not receive voting paper

(1) An elector who has not received voting paper and other connected papers
may appear before the ('l;nn aflixed for counting of vote in person and appp;lg o
the thurmng Officer for issue of duplicate voting paper and other connected pabers
declaring—

(a) that he has not received the voting paper and other connected papers; or

(b) has lost his yotmg paper and other connected papers; or

\ .(c) that the voting paper and other connected papers received by him have
bee.n inadvertently spoil and cannot be conveniently used in which case such spoil
voting paper and other connected papers must be returned to the Returning Officer
along with the application.

(2) On .receipt of an application referred to in sub-rule (1), the PReturning
Oﬁilcer shall, if he is satisfied about the identity of the elector issue a duplicate
voting paper and other connected papers after marking ‘Duplicate’ over his initial
on all the papers so issued.

(3) The spoiled vc?ting paper and other connected papers shall he mariked
cancelled by the Returning Officer over his initial and shall be kept for record.

(4) When duplicate voting paper and other connected papers are issued under
sub-rule (2), the Returning Officer shall record a note thereof in the remarks column
of the Register referred to in sub-rule (4) of rule 16.

(3) An elector in whose favour a duvlicate voting paper is issued under sub-
rule (2) shall record his vote and despatch the voting paper and other connected
papers in the manner laid down in rule 17.

19. Voting paper when invalid
A voting paper shall be invalid and shall be rejected by the Returning Officer if,
(a) No vote is recorded on the voting paper or
(b) Vote is recorded in favour of more candidates than are required to be

elected or
(¢) Vote is so recorded as to render

been given or
(d) Declaration in form 12 is not duly filled in and send to the Returning

Officer alongwith the voting paper or

(e) The voting paper and declaration are despa
in envelops other than those issued to the elector un
under sub-rule (2) of rule 17 or

(f) The elector has not written his n
envelop in Form 14 or

(g) The voting paper is spurious or ‘ .

(h) The vote has not been r¢corded in conformity with these rules.
90. Presence of candidate or his agent during counting.

At the time of counting, the candidate or his agent shall be entitled to be

present. .

921. Time and place for counting of votes
The Returning Officer shall, atleast onc week before the appointed date for
ting of votes will be done and the time at

counting, appoint the place where coun _ ' B
which counting will commence and shall give notice of the same 1n_wr1t_mg to each
candidate. Provided that if for any reason the Returning Officer thinks it necessary

it doubtful to which candidate vote has

tched to the Returning Officer
der sub-rule (2) of rule 16 or

ame and put his signature on the bigger




8o o do, he may alter ths date time and place for counting after Ziving no

the rame in wriling to cach candidate
22 Counting of votes

(1) On the appointed date, fime and place, the Returning Officer

j H r= = A nthar 33 AT
the scaled box in which the envelops containing the vating papers and other paper
If necessary. the Returning Officer

were kepl and shall malke counting of volies 1in3
Assistant Returning Officer

may be assisted in counting of votes by the Assist:

(2) The Returning Officer shall endorse on every
rejects under rule 19, the word 'Refjected’ and the ground of such
under sub-rule (2) shall be

shall open

-

aper ich he

~4 1 ooy

ers® g
voting P
rew

(3) Every voting paper which is not rejected
deemed as a valid voling paper.

(4) When the counting of votes recorded on the
completed, inform 15A the Returning Officer shall forthwith declare the candidate(s)
to whom the largest number of votes have been given to be duly elected

(5) If after counting of the votes is completed, an equality of votes 15 found
to exist between any candidates, and the addition of one vote will entitle any of
those Candidates to be declared elected, the Returning Officer, shall forthwith decide
between those candidates by lot and proceed as if the candidate on whom the Int
falls had received an additional vote.

(6) As soon as possible after the counting of votes i1s completed and the
result of election is declared, the Returning Officer shall be issue in form 16 to the
returned candidate an certificate of his being declared elected at the eclection The
Returning Officer shall send to the President a list of candidate(s) dulv elected in
the election.

7) After completion of the counting after the result has been declared, the
Returning Officer shall seal all voting papers and all other documents relating to
the election and shall retain the same for a period of six months and thereafter cause
them to be destroyed.

23. Power of State Government to give decision when question arises

If any question arises as to the intention, construction or application of the
rules in chapter II or the validity of an election, the Council shall refer such ques-
tion to the State Government whose decision shall be final.
24. Power of the State Government to take action when difficulty arises in imple-

mentation of part-II of rule.

If any difﬁcqlty arises in holdilng an election or in carrying out the provision of
the.se rules of this chapter it s!-mll he luwful.for_ the State Government to take such
action or pass such orders not inconsistent with the Act or the Rules of this chapter

as in or may appear necessary or expedient.

valid voting papers has been

' PART—III

PRESIDENT, VICE-PRESIDENT, EXECUTIVE COMMITTEE AND
THEIR*'POWERS AND FUNCTIONS

25. Election of President.

(1) The election of the President under sub-section (1) of ion 3
: } section 5 shall be
2%131 ?ltm tdhct_: ﬁfrst b{peitmg fofh the Council to be convened within thirtv days
e date of publication of the n: . ' i Jazett
e (3)-p names of the members in the official Gazette
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(2) Immediately before election of the President, the members nresent <hall
eleet a temporary Chairman by a ballot if necessary which ballot shall be taken by
the Registrar.

The Chairman shall invite the members present at the meeting to pronose in
such manner as the Chairman considers [it the names of members for election as
President.  Every name proposed shall be scconded by another member present at
the meeting provided that no member shall propose or second more than one name.

(3) If the name of only one member be proposed and seconded, such member
shall be declared to he duly elected as Prestdent.

(4) 1I the names of more than one member be duly proposed and secconded,
the Chairman shall proceed 1o take votes by show of hands or by ballot as the
President considers fit, provided that if any member 50 demands, votes shall be taken
by ballot.

(5) The Chairman shall determine the method of taking votes by ballot.

(6) The result of votes by ballot shall be announced by the Chairman.

, (7) In the event of equality of votes the election shall be decided by drawing
ots.
26. Election of Vice President

(1) The election of the Vice-President under sub-section (1) of section 5 shall
be held at a meeting of the Council to be convencd by the President within thirty
days from the date of publication of the names of the members in the official
Gazette and the President shall cause a notice to be served on each member specify-

ing the date, time and purpose of the meeting. The President shall preside over
the meeting to be convened for the purpose.

(2) The President shali invite the members present at the meeting to propose
in such manner as the President considers fit the names of members for election as
Vice-President. Every name proposed shall be seconded by another member
present at the meeting provided that no member shall propose or second more than
one name.

(3) If the name of only one member be proposed and seconded, such member
shall be declared to be duly elected as Vice-President.

(4) If the names of the more than one members be duly yproposed and
seconded, the President shall proceed to take votes by show of hands or by ballot
as the President considers 1it, provided that if any member so demands. votes shall
be taken by hallot.

(8) The President shall determine the method of taking votes by ballot.

(6) The result of votes by ballot shall be announced by the President.

(7) In the event of any equality of votes among two or more candidates, the
President shall have a casting vote.

27. Appointment of person by State Government to convene meeting

If the Chairman or President fails to convene a meeting referred to in rule 25
or in Rule 26 within the time specified therefor, the State Government may appoint
a person to convene such meeting. Such person shall act as the Chairman of such

meeting and perfarm, in relation {0 such meeting, the function of the President as
provided in rule 25 or in rule 26 as the case may be.

28. Election of members of the Executive Committee.

(1) Within fifteen days from the date of election of the Vice-President, the
President or in his absence, the Vice-President shall convene a meeting for the
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:Tllil(itli%rel Ofr\thg memb}irs of the Executive Committee. The notice of the meeting
! De served on each member, the date, time and i :
specified therein., purpose of the meeting heing

~ (2) The President or in his absence, the Vice-President shall act as the
Chan.‘man of the meeting. The Chairman shall invite the members present at the
meetmg 1o propose the names of members for election to the Executive Committee
in such manner as he may consider fit. Every name proposed by a member shall be
seconded by another member present at the meeting ; provided that no member shall
propose or second more than three names.

(3) Where names of thres persuas only are duly proposed and seconded, they
shall be declared to be duly elected members of the Executive Committee.

(4) When names of more than three persons are duly proposed and seconded,
the Chairman shall proceed to take votes by show of hands or by ballot as he
;(;?ISI?ers fit, provided that if any member so demands, votes shall be taken by

ot.

(5) The Chairman shall determine the method of taking votes by ballot.

(6) The result of votes by hallot shall be announced by the Chairman.

(7) In the event of an equality of votes among two or more candidates, the
Chairman shall have a casting vote.
29. Fees for attending meeting and travelling expenses

(1) Allowance payable to the President, Vice-President, members and other
persons for attending meetings referred to in section 10 shall be at the following
rates namely ;

1) For attending meeting of the Council Rs. 20.00

ii) For attending meeting of the Executive Committee or any other commi-

ttee—Rs. 10.00

(2) Travelling allowances and Dearness Allowance payable to members for
attending meetings of the Council or of the Executive Committee or of any other
Committee and for journeys undertaken in the discharge of duties nnder the Act
shall be at the rates admissible to Government Servants.

Explanation :
For the purpose of this rule non-official members shall be treated as officers of

the first grade.

30. Function of President and Vice-President

(1) The President shall perform such functions as are required to be done by
the President under the provisions of the Act and the rules and regulations made
thereunder including those delegated to the President by the Council.

(2) The Vice-President shall perform such functions as are required to be dore
by the Vice-President under the provisions of the Act, and the rules and regulations
made thereunder and such other functions as may be delegated to him by the

Council or the President.

31. Pay of Registrar and other staff
The pay and allowances payable to the Registrar and other staff shall be ﬁx?d by
approval of the State Government. The Rules relating to

the Council with previous i ; .
leave and travelling and other allowances which are applicable to the State Govern-
ith such matter

ment Officers of the same pay scale shall be applicable in dealing w
in the case of Registrar and other staff.

R e e
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PART—IV
THE REGISTRATION
32. DMaintenance of Register

(1) The Register of nurses, midwives, au;cillary Nurse-midwives, multi-
purpose workers (female), multipurpose Supervisors (fgmal_e), Health \isnors,
public health nurses and other similar persons, shall be maintained in Form 17.

(2) The Registrar shall enter in the Register the name of every per§on_who
is registered under the Act, together with his residential address of proiess:_onal
address and qualifications with date on which each qualification was acquired.
The names shall be entered in the Register in the order in which applications for
registration are admitted and sufficient space between two names shall be leit for
future additions and alternations in qualifications and address in respect of each
name entered.

(3) The Registrar shall varify each page of the Register and shall put his
signature thereon.

(4) A fee of ten rupees shall ba paid for subsequent entry of any additional
qualification.

(3) A fee of ten rupees shall be paid for registering a change of name in the
Register. No fee shall be payable for alternation of any address.

33. Application for registration.

(1) Every person who is entitled to have his name entered in the Register in
terms of sub-section (1) of section 15 of the Act. shall submit to the Registrar
along with a fee of twenty five rupees an application in form 18 togethar with certi-
fication of qualification in original.

(2) Every application for registration received by the Registrar shall be
placed by him together with his opinion before the meeting of the Council 1o ba
held after receipt of such application. for such direction as the Council may give.

(3) The Registrar shall taks such action on the application as the Council may
direct and shall return the certificates of qualifications in original alongwith certi-
ficate of registration, if registration has been allowed to the applicant concerned
within thirty days from the date of meeting. The documents shall be referred to the
applicant under registered post and the receipt of acknowledgement shall be kept by
the Registrar as an official document for future reference, if necessary.

(4) Every persons whose name has been entered in the Register shall receive
from the Registrar a certificate of Registration in form 19.

(d) All charges including additions made in the Register under

shall be entered in the certificate of registration and
Registrar.
(6) If a certificate of registration is lost, destroyed, dama
application for issue of a duplicate certificate ma
a fee of ten rupees. The original certificate w
the Registrar. After verification of necess
a duplicate certificate.

34. Procedure to be followe
of section 16.

the rules
authenticated by the

ged or mutilated, an
v be to the Registrar on payment of
here it exists, shall be produced before
ary particulars, the Registrar shall issye

d in conducting an enquiry referred to sub-section 1)

capacity, the
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(2) Where the information in guestion 1511 the nature of a complaint by a person
1

or body charging the said practifioner wit h infamous conduct in a prolessional
capacity such complain shall be made in writing addressed to the Registrar and
<hall state the grounds of complaint and shall  be accompanied by one or more
declarations as to the facts of the case except when the complaint is by a Govt

department

(3) Every such declaration must give the description and the piace of residence
of the declarant and where the {acts state d in a declaration are not within the

personal knowledge of the declarant, the source of the information and grounds for
the belief of the declarant in its truth must be accurately and fully stated

(4) The abstract and all other documents bearing on the case together with
any complaint that may have been lodged shall be submitted by the Registrar to the
President, who shall, if he thinks fit, instruct the Registrar to ask the perron
concerned by means of a registered lotter for an explanation within a time to be
fixed by the President. After the expiry of such time the documents with the
explanation, if any, shall be referred for consideration to a penal cases committee
which shall be appointed by the Counecil. The committee shail have power to cause
further investigation to be made and further evidence to be taken and, if necessary.
obtain legal or other advice.

(5) The committee shall report to the Council, and if on such report the
Council considers that the case is one in which an inquiry ought to be held by the
Council, the President shall direct the Registrar to take steps for the institution of
any inquiry and for haviny the case heard and determined by the Council.

(6) The inquiry shall be comraenced by the issue of a notice in writing by the
Registrar on behalf of the Council, addressed to the person concerned. The notice
shall specify the nature and particulars of the charge and the date on which the
Council intends to inauire into the charge, and shall call upon the person concerned
to give a written answer to the charge by that date and also to attend *he meeting of
the Council on that date.

(7) The notice referred to in sub-rule (6) shall be in Form 20 with such
variations as circumstances may require. It shall be sent atleast twenty one days
before the date of the inquiry, and shall be acccmpanied by a copy of report under
sub-rule (5), and of the relevant rules to regulate the procedure for conducting any
inquiry referred to in that szction. A copy of the notice shall at the same time be
sent to the complainant, if any.

(8) In every case m -vhich the Council resolves that an inquiry shall be insti-
tuted and a notice for an inquiry is issued accordingly, the complainant (if any) or
the person charged shall, upon raquest in writing for that purpose signed bv him
or his legal representative, be entitled to be supplied by the Registrar with a copyv of
any declaration, explanation, answer or other documents give or sent to the Council by
or on behalf of the other party, which may on proper proof be used at the hearing
?rsn ti;{ldence in support of or in answer to the charge specified in the notice of

quiry.

(9 Any application made by the person proceeded against between the date
of issue of the notice to him and the day fixed for the hearing of the charge shall be
dealt with by the President in such manner as he shall think fit,

. (10) All material documents which are to bt laid before the Council as
;:vxdgnce in regard to the case shall be printed, or cyclostyled and a copy shall be
urnished to each member of the Council before the hearing of the case.



(11) At the hearing of the case by the Counci, the complainant or the person
proceeded against may be represented or assisted by a legal representative,

(12) Where a complainant appears personally  or by a legal  rvepresentative
the order of procedure shall be as follows:—

i) The Registrar will read 1o the Council the notice of the inquiry addressed
o the person concerned.

ii) The complainant shall then be invited to state his case  himself or by his
legal representative and to produce his evidence in support of his allegations. At
the conclusion of the complainant’s evidence his case shall be closed.

iii) The person concerned shall then be invited to state his defence hirnself
or by his legal representative and to produce his evidence in support of it. He
may address the Council cither before or at the conclusion of his evidence but only
once.

iv) At the conclusion of the case of the person concerned the Council shall,
if the said practitioner has produced evidence, hear the complainant in reply on the
case generally, but shall hear no further evidence except in special case ‘n which
the Council may think it right to receivesuch further evidence. If the said practi-
tioner produces no evidence. the complainant will not be heard in reply, except by
special leave of the Council.

v) Where a witness is produced by any party before the Council he shall be
 first examined by the party producing him, and then cross-examined hy opposite
party and then re-examined by the party producing him. The Council may decline
to admit in evidence any declaration where the declarant is not present for or
decline to submit to, cross examination.

vi) The Chairman of the meeting may put questions to any witness and
members of the Council, through the Chairman, may also put questions to any
witness.

(13) Where there is no complaint, or no complainant appears, the procedure
shall be as follows:—

(i) The Registrar shall read to the Council the notice of inquiry addressed to
the person proceeded and shall state the facts of the case and produce hefore the
Council the evidence by which it is supported.

(ii) The said person shall then be invited to state his case himself or by his
legal representative, and to produce his evidence in support of it. He may address
the Council either before or at the conclusion of his evidence, but only once.

35. Penalty

(1) Upon the conclusion of the hearing of the case in the manner as laid
down in rule 34 the Council shall deliverate thereon in private, and at the
conclusion of such deliverations the Chairman shall call upon the Council to vote on
the question whether the person charged is guilty of infamous conduct in a profe-
ssional capacity.

(2) If the Council by a majority of two thirds of the members present and
voting at the meeting, find the person COnCerned guilty of infamous conduct in 2
professional capacity, the Council shall direct the Registrar not to register his name,
if he be an applicant for registration, or to remove his name from the Register if he
is already a registered person.

36. Imtimation of removal or refusal of the name of a Registered person

When the registration of the name of any person is refused, or when the name
of any registered person is removed from the Register in accordance with the



¢ Registrar shall forthwith send notice of sych
refusal or removal to the person, iy a registered letter ad'dressed to his last knowp
address. The Registrar shail also send forthwith intimation of any such refusal o
removal to the body or bodies from whom the said person rec_elved his qualificatiop
or qualifications, and shall request it or them not to admit him without previoyg

reference to the Council to any examination for any new qualification  which i
Registerable in the Register. If a name is removed from the Register, the Registrar

shall issue a notification in the official Gazette announcing the removal.
PART—V
AUDIT: ACCOUNTS AND BUDGET

provisions of the preceding rules, th

37. Accounts

(1) An account shall be opened with any of the Nationalised Bank at Agartala
in the name of the Council and such account shall be operated upon by c}}eque signed
by the Registrar and countersigned by the President or the Vice-President, if sg
authorised by the President in writing for acting in his absence. Cheques drawn in
favour of the Council shall be endorsed by the President, the Vice-President or the
Registrar.

(2) The Registrar shall receive all money payable to the Council. He may at
any time retain in his hand a sum not exceeding three hundred rupees 10 meet
different items of current expenditure. The balance shall be lodged in the Bank to
the credit of th e Council. :

(3) The Registrar shall immediately bring in to account in the general cash

book all money received or spent by the Council.
(4) The Registrar may purchase any one article not exceeding fifty rupees in

value. No expenditure exceeding fifty rupees shall be incurred and no article the
value of which exceeds fifty rupees shall be purchased by the Registrar without the
previous sanction of the President.

(5) The Registrar shall in the month of July each year prepare a statement
of the income and the expenditure of the preceding financial year and shall place it

before the Council.
(6) A bill or any nther voucher presented as a claim for money shall be

received and examined by the Registrar. If the claim be for a sum exceeding fifty
rupees payment shall not be made until it has been examined and passed by the

President.
(7) Any money received by the Council in advance towards payment of fees

shall, if not claimed by the person entitled there to within a period of three years,
be credited at the end of the period to the account of the Council.

(8) The annual accounts shall be prepared by the Registrar under the direc-
tion of the President.
38. Audit

(1) The accounts of the Council shall be audited annually as soon as possible
after the close of the financial year by Auditors to be appointed by the Council with

the approval of the State Government.

(2) In auditing the accounts the auditors shall see that the accounts have
been kept and presented in proper proforma, that the particulars items of receipts
‘and expenditure are stated in sufficient details, that the payments are supported by
‘adequate vouchers and authority, that all sums recovered or which ought to have
heen recovered are brought into accounts and that receipts and expenditure are such
as are authorised by the Act or the rules or regulations made thereunder. They

shall also ascertain the unpaid liabilities of the Council and also whether these can
be met out of the funds of the Council when falling due.
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(3) The President, Vice-President or the Registrar shall, at the time of audit,
cause 1o be produced all accounts, registers documents and subsidiary papers which
may be required by the anditors for the purpose. He shall also produce the cash
‘balance and the balance of the imprest before the auditors for verification.

(4) The President shall on receipt of the report of audit from the auditors
forward a copy thereof to the State Govt. He shall place the report at the
next meeting of the Council for consideration and decision as to the action to be
{aken to remedy the deflects and irregularities, if any, pointed out in the report.
A copy of the resolution adopted by the Council to remedy the defects and irregula-
rities oointed out by the auditors in their report shall also be forwarded to the
State Government by the President.

39. Budget

(1) In the month of September in each year and not later than the fifteenth
of the month of September an estimate of the revenue and of the expenditure of the
Council for the year commencing on the 1st April, next ensuing shall be prepared
by the Registrar and laid before the Council. :

(2) Such estimate shall make provision for the fulfilment of the liabilities of
the Council and for effectually carrying out its objects. It shall include .on its
revenue side, besides all revenue ordinarily anticipated, such grant as the State
Government may allot and all fees received from registration and other sources.

(3) The Council shall consider the estimate so submitted to it and shall
forward the same to Government for approval with such modifications as the
Council may deem fit by the fifteenth of December.

(4) The Council may by the fifteenth of October of the year for which an
estimate has been sanctioned cause a supplementary estimate to be prepared and
and submitted to it. Every such supplementary estimate shall be considered by the
Council in the same manaer as if it were on original annual estimate and forwarded
to the State Government for approval by the fifteenth of November of the year. No
expenditure shall be incurred by the Council which are not duly provided for in the

budget or in the supplementary budget estimate.
By order of the Governor,

. ... R. Datta
Special Secretary to the
Government of Tripura.

TRIPURA NURSING COUNCIL RULES, 1987

FORM NO. 1
(See rulle 4(3)
Electoral Roll

-

P —

ST No.  Name of the elector ~ Name of 'father/husbandr Address Registration
No.
T - o 3w ' 4 5
FORM NO. 2

(See rule 4(5)
Notice of publication of draft electoral roll.
To
The Electors of members to the Tripura Nursing Council.
It is hereby informed that the Tripura Nursing Council Rules, 1987, draft
‘electoral roll has been prepared and copy of the same is available in-my office for

inspection during office hours.
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If there is any claim or objection for entry in the roll, then that shall be informed

6 08 BEIOTE wus o, s5iea sy, 1500 900 wps: mog . t y
Every such claim or objection shall be made or filed to the undersigned,
personally or by duly authorised agent.

Date... ... ... ... REGISTRAR
Address... ... ...
FORM 2A
(See Rule 6(d)
Claim application for inclusion
To

The Registrar,
Tripura Nursing Council,
AGARTALA

Sir,
roll for election of the

I request that my name be included in the electoral
members Tripura Nursing Council.
My name (in full)

My father’s/husband’s name
Particulars of my place 2f residence
of registration number are—

Home No. -
Street/Mahalla . :
Town/Village o .. -
Post Office
Police Station
District win 2
Registration No. 1

I hereby declare that my name has been entered in the Register maintained
under the Act and my name has not been included in the electoral roll.

Signature of claimant

Pateas il

FORM 2B
(See Rule 6(d)
Objection to particulars in the entry.

To
The Registrar,

Tripura Nursing Council,
AGARTALA

Sir,
I submit that the entry relating to myself which appears at serial No.
rvv orm oee Al PATE cvi ms wee ves ses BSur cen see -ee -ou ...i8 MOt correct. It should

be 'c.ér.x:écted to read as follows:

Place S5s mied ek dem ses cwd eolm oad

Date — s 55 55 G o O Signature of objector
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FORM 2C
(See Rule 7(a)
Notice of final publication of electoral roll

It is hereby notified for information that the list of amendments to the draft
electoral roll for election of members to the Council has been prvpaﬂﬂ in u_r'c')rrlar(:lr-
with the Tripura Nursing Council Rules, 1987 and copy of the mrd rh'tl *.o'zerlhfr "':‘-h
the said list of amiendments has been published and will be available for in\pw:t‘w'm
at my office, R

Place ... ... oo cev oit it e REGISTRAR
Date ov ver eee e e e e Address... ... ... i .

FORM NO. 3
(Sce Rule 7(1)
Notice of LElection of Members
Notice is hereby given under sub-rule (1) of rule 7 of the Tripura Nursing
Council Rules, 1987 that an eclection is to be held of ... ... ... ... ... Member(s) to
the Tripura Nursing Council for the term... ...

-

PIRCR .o 56 <o e w85 oo ~53 T
Date... cor et i e s e eee iee e PRESIDENT

FORM NO. 4
(See Rule 7(2)
Notice of election of .nembers (casual vacancy)

Notice is hereby given under subh-rule (2) of ruie 7 of the Tripura Nursing
Council Rules, 1987 that an election is to be held of ... ... ... ... ... ... ... member(s)
to fill up the casual vacancy/vacancies to the Tripura Nursing Council for the term
expirying on... ...

Place... ... ... ...

Date... s sve oom S o PRESIDENT

FORM NO. &
(See Rule 8(1)
Notice of programme of election
Notice is hereby given under sub-rule (1) of rule 8 of the Tripura Nursing

Council Rules, 1987. Programme of election as below :—
1) The last date for making nomination is ... ... ... ...
2) The last date of withdrawal of candidature is ... ... ... ... .o
3) The last date of sending voting paper under registered post with A/D by the
returning Officer is ... ...
4) The last date of receiving of voting paper sent by registered post with A/D

Place... .cv ous aqe sas srsiise wes sus sev

Date... ... ... .. PRESIDENT



FORM NO. 6
(See Rule 9(1)
Notice inviting nomination of candidature
Notice is hereby given that-—

(1) an election is to be held of inember 0 the Tripura Nursing Council ;

(2) nomination papers may be delivered by a candidate or his pmmhn to the
teturning Officer or to... ... .. C e Asstt. Returning Officer, at .
.., hetween 11 A, M fmd ; P.M. on any day (other than a puth

hohday) not later than the ... ... ... :
(3) forms of nomination paper may be obtained at tho p]acc and times aforesaid :

(4) the nominaticn papers will be ‘aken up for scirutiny at..
on... ... ... . eqy ww GIEE BEG) B9E POR @0

(5) notice of \vxthdldwal of candidature may be dcllvered by a candidate or his
proposer or his election agent to either of the officers specified in  para-

graph (2) above at his office before 2 PM. on... ... ... ...

Place... ... ... ... ... ... ... .. ..
1 L RETURNING OIFICER

FORM NO. 7
(See Rule 11(1)(2)
FORM OF NOMINATION PAPER
Election of members of the Tripura Nursing Council.

I, the undersigned being a regkstezed person under the Tripura Nursing Council
Act, 1987 hereby nominate(a) . . registered under the said Act, his registra-
tlon number being (b) . .as a candidate for election as member to

the Tripura Nursing Counml at the forth coming election.

Signature ... ...
Address ...
Registration No
Date ..

We the undersigned second the proposal of ... ..
Signature .

RSFFa o Y- 1) o IR
Address ... ... oo i e e e e e Address ..
tegistraticn No. ... .. Registration No
IR s s’ s B v, Ehe 2t 'R e 50 <e SET BB Date ..
I, the undersigned hereby consent to accept nomination as a candidate for elec-

tion to the Tripura Nursing Council.
Signature ... ... ... ..
Address. ... ... cov cim 4vd eee nen
Registration No. ... ... ... ..
Date ... ... ... ...

(a) State name and full address.
(b} State registration number.
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FORM NO. 8
(See Rule 12(5)
List of v.lidly nominated candidates

Election of members to the Tripura Nursing Council.

Address of

Serial Name of candidates  Name }wfl'zithc}_~/lmlx_qhnn—(1
]\'0._ | o - candidates
1 2 R 3 - 4
— —— - — - i |
PIECE isim st smss wr
Date ... oo cor eos RETURNING OFFICER

FORM NO. 9

‘See Rule 13(1)
Notice of withdrawal

Election of members to the Tripura Nursing Council.

To
The Returning Officer.

election do hereby give notice that 1

... ...a candidate nominated at the above

withdraw my candidature.

Place ... ... -e- «-
Date .o cov coe nee wre Signature of candidte
This notice was delivered to me at my office at ... ... e ven ... (hours) on
.. ...(date) bY ..o e e e (name) the ... ... ...
Date ... cee con aee e RETURNING OFFICER

Receipt for notice of withdrawal.

(To be handed over to the person delivering the notice)

This notice of withdrawal of candidature by ... ... ... ..
members to the Tripura Nursing Council was delivered

a candidate at the election of
... ... {hours) on

£0 ME DY ov vor eer mae e m ... at my office at ... ... ...
0) s HRREY oo ee. ... (date).
RETURNING OFFICER

* here insert one of the following alternatives as may be appropriate.

(1) Candidate

(2) Candidates proposer didate to
deliver it.

(3) Candidate electio
date to deliver.

«vho has been authorised in writing by the can

n agent whom 'has been authorised in writing by the candi-
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FORM NO. 10
(See Rul 13(2)
List of contesting candidates

Election of members to the Tripura Nursing Council

Address of )

o Serial Name of the (:mndi.gale - i"ut!wr's)Hu»hand’s
No. name candidate
1. - ) - ) N
Z
3.
4.
2.
etc.
B UECE o0 sa0e mue s ians 555 9 =g 5.0 EFE
DIalEhe, o s 5 51 imn 505 = 2 0 RETURNING OFFICER
FORM NO. 11
(See Rule 14(1)
FFORM OF VOTING PAPER
Election of members to the Tripura Nursing Council.
Official mark of the Returning Officer. Election of (a) ... ... ... ... ... ... member.
Colum for Voter's Name of candidate (b) Address Registra-
Mark (x) tion.

(a) Number of candidates to be elected.
(b) Names to be printed in Alphabatical Order.

INSTRUCTIONS
(1) Each elector has ... ... ... ... ... ...votes.
(2) He shall vete by placing the mark “X” opposite the name of the candidates
whom he prefers. ‘
(3) The voting paper shall be invalid if the “X” is place opposite the names of
more than ... ... ... ... ... ...candidates or if the marks are placed as to

render if doubtful candidates they are intended to apply.

(4) The elector shall enclose the voting paper in the identification cover and
then enclose that cover in a bigger cover in the left hand lower corner of
which the elector shall write his Zull name and signature. If the elector
fails to write his full name and signature, the voting paper shall be invalid.

(5) A voting will be invalidated if the voter returns the voting paper otherwise
than in the “Identification Envelop” with the declaration thereof duly
completed. ]

(6) Every elector shall send his voting paper in a separate cover direct to the
returning officer.

(7) If the returning officer receives more than one voting paper {rom an
elector, all such voting paper sha'! be invalid.

(8) 1f more than one mark is placed before the name of any candidate, whole
voting paper will be disqualified.



(9) This paper must be folded “Face inwards” and placed in the accompanying

“Identification Envelop”, which must be securely closed and then placed in
a covering envelop.

FORM NO. 12
(Sea Rule 16(2)(a)
FORM OF DECLARATION ON IDENTIFICATION ENVEIOP
Tripura Nursing Council

herebv declare that T am the person to whom the enclosed  voting paper was
addressed, that I am a registered person under the Tripura Nursing Council Act,

(b) v wvv vee wse wee oo oo oo oo L and that T have not returned any other voting in
this election.

SIgNatirE .. ws s s
Address... ... ... ...

Date ... ... ... .
Signed in presence of (c)

(1) Signature ... 55 wpota o
(2) Signature ... ... ...

(a) Insert full name.
(b) Insert Registration No.
(¢) There must be two witnesses.

FORM NO. 13
(See Rule 16(2(b)
Cover A
Not to be opened before counting
Election to the Tripura Nursing Council
“Voting paper cover”

FORM NO. 14
(See Rule 16(2)(c)
COVER'
(To be used at an election to the Tripura Nursing Council)
Cover B Service Stamp
ELECTION—IMMEDIATE
(Biginer envelop of voting paper)
(For election of members)
Not to be opened before counting)
To
The Returning Officer,

*

Signature of sender...

* Returning Officer to mention here his postal address.



FORM NO. 15
(See Rule 16(4)
Form of record of despatch of voting paper.
(1) Serial No. (2) Name of the elector (3) Address (4) Electoral Roll No. (3) Date
of despatch-of voting paper (6) Remarks

FORM NO. 16

(See Rule 22(6)
TRIPURA NURSING COUNCIL
Certificate of election

I, Returning Officer for election of member to the Tripura Nursing Council,

hereby certify that I have on the ... ... ... ... oo coo .o day OF oo vee e 19... ...,
e e en e .ee tO

AEClATE ... vin vin cie eee eee cen ene ven ee e 2O cd e e e e e
ve nted

have been duly elected in the said Council and that in token thereof I have gra
her certificate of election.

Place ... ioc con sin wew wsn wss wms ses 50 (SEBL)
PG in5: coe mite mwie Bom ad wim G i K
RETURNING OFFICER
FORM NO. 17
(See Rule 32(1)
REGISTER OF REGISTERED ... ... ... ... ... ... "PART
Serial No. Date of registration Name Residential address
1 2 3 4
Professional address Qualification Pass-port size Remarks
with date photograph
thereof
6 : 7 8

5
* Qualifications such as nurses, midwi ves,

purposé Workers (Female), mumpvl pose Superviors
Public Health Nurses or other similar qual ifications are to be inserted.

FORM NO. 18
(See Rule 33(1)
Application for Registration

auxillary nurse-midwiveh, multi-
(Female), Heaith Visitors,

To

The Registrar,

Tripura Nursing Council,

AGARTALA

Sir,
I beg to apply for registration of my name as (1) .. ... under sub-

section (1) of section 15 of the Tripura Nursing Council Act 1986. :

Particulars about myself are furnished below:—
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1. Name in full (in BLOCK LETTERS)

9. Father’s/Husband’s name.

3. Date of birth.

4. Residential address.

5. Professional address.

6. Particulars of qualifications

obtained.
Declaration

:, d b e vt vie vei eei e v ... (applicant) hereby declare that the state-
ments made above are correct. I further declare that I shall maintain ti 1gni
and ethical standard of the profession in practice as ... ... malr.l..a l.n e d(‘ig)mt'V

I undertake that I shall duly intimate to the Registr-a-Iir any o B

address. )
The certificate of my qualification (in original/... ... ... ... ... ... ) 18 submitted

herewith, which may be returned as soon as done with.
The prescribed fet of rupees twenty five is sent herewith/has been remitted by
postal money order.

Date ... cee wee e wer ne see ee e * Signature of the applicant.

Enclosures :—
1) Attested copy of document in support of date of birth.

9) Certificate of qualification (in original/certificate).
3) Three copies of attested pass-port size photo.

FORM NO. 19
(See Rule 33(4)
TRIPURA NURSING COUNCIL
No. . Date ... -« .

This is to certify that... ... ..o wcoo e om0 00 o viiveiueo ... has been
duly registered as ... ... - _and is entitled to all the previlages

granted under Tripura Nursing Council Act, 1986.

A. Debnath
In witness whereof are hereby affixed the seal of the Tdipura Nursing Council

and the signature of the Registrar of the said Nursing Council.

REGISTRAR

SEAL R e C 1 and is i

This certificate is the property oI Tripura Nursing Councit an is issued to the

above named person in accordance with subrule (4) of rule 33 of the Tripura
|

Nursing Council Rules, 1987.
FORM NO. 20
(See Rule 34(7)

To

Sub :—Notice to register person to attend,
enquiry under sub section (1) of sec
Act, 1986.

proceeding in connection  with the
tion 16 of the Tripura Nursing Council



~

Sir
4 . - . : ] tice that inf

On behalf of the Tripura Nursing Council, I give you no _ n10rmay;
and evidence have been laid before the Council by which the complainants makz
the following charges against you namely (here set out the c1rcumbta£1c?3 b”efxy
and that in relation thereto you have been guilty of infamous conduct in a p )
ssional respect.

......... convicted oF

On that you were on the ... .. i BB Of .as e we

the following offence at vz. (set out particulars of the convictions).

And I am directed further to give you notice that on the ...
day 6F s o v 50 1050 ae a meeting of the Council will be held at ... ... ... O’clock j,

the ... ... ... ... to consider the above mentioned charges against you and decjgq
whether or not they should direct your name to be removed from t_he Register
pursuant to sub section (1) of section 16 of the Tripura Nursing Council Act, 19gg

You are invited and required to answer in writing the above charges and to atteng

before the Council at the above named place and time to establish any denial or
defence that you may have to make to the above mentioned charges and you are
hereby informed that if you do not attend as required, the Council may proceed to

hear and to decide upon the said charges in your absence.

And answer or other communication or application which you may desire to
thereto must be addressed the

make respecting the said chadges or your defence
Registrar of the Council and iransmitted so as reach him not less then...

days before the day appointed for hearing of the case.
REGISTRAR




